
tV em U 
, ntifi the f lJowing areas 
ration between the two countrie 

eoo 

(A 'hoi i g facilit;e for the Syrian 
Experts in the !oUow'n fields: 

(0 Rainfed and Dry Farming 
griculture; 

(ij) Command Area Developm,ent .. 
tr'eatment and development 
water-logged and saline area; 

(iii oil and Water ManagementJ 

Land eclamationJ Qil d 
Land Use-Survey; 

(iv) Agriculture Exten JOB; 

(v) Agri uhural Co-o e('~tive ; 

(vi) Re. ea£'ch in Food P essi 

(vii) Producti n of and Re ear~h 
in Agricultural Crops, inte-
grated Horticulture Develop-
ment, including vegetable, 
m.anag ment of . uts inclu .. 
ding eed t hnoloiY d 
other related mat ters; 

(viii) Research and Trainjng in 
forestry management; Ad 

Ox) Training in Agricultural Uni. 
versities and other Institu-
tion-both short and lOllS ~m 
courses, 

Ul) Animal Uusbandry and Dairy : 

(0 Integrated Livestock Deve-
lopment Programme, inclU-
ding shee~., goat and poultry 
in a sele ted pocket; 

(ii) 

~iii) 

velopme 
C lUres or 
sQDllel in 

the Tr~iniDg 
idd1e I ,v 1 
imaj g 

and veterinary services; and 

tting up dairy VO-Q , J;atives 
d training of d,~iry 

er . 

8 

8 
material: 

lloth . de ~ reed to th 
of germ.. Jasm,., eds an 
III erials. 

exchange 
plautiug 

(~) Exchange of Experts: 

Both sides agreed to xchange vi it 
by scientists and experts in Agricul-
,t re . Ai' ~ ell as 

(E) Consultancy Services 

Indian side agreed to er c nsul-
taney service to the 'Syrian Al'ab 
Republic in respect of : 

(I) oj.ect ' eat ' C tioD, t -
Alulatioa nd appr isal; 

pow ., 
t 

hatve 

r 

Procedure hr 
to Ration D len 

5586. S I MANOHA 
SAl I: Will the Min' t F 
AND CI IL SU ¥LI pI 
to state: 

s 

(a) the procedure for issue of l'ed-
fled (ood itel}ls to ration dea rs ri tat 
from the issue of authority letter by 
FSOS to the arrival of stocks in the 
premises of FPS holders and i the 
system fool proof; 

(b) to whom the Ie teTs of authori. 
ties are issued by SOS 'and to whom 



1 ,lue" Answers 

the toc1C ate elea ed by CI a a 
matter of rule; 

I (c) within bow many days' from the 
presentation of the authority letter to 
the FCI, the stocks have to be lifted and 
i any grace period allowed to lift the 
goods if 0, ' what are the underlying 
rea ODS behind that; and 

(d) are Government 'propo ing to 
tevi w the entire y tem to make it cent 
per oent f; 1 pt of in view of the spate 
in black-marketing in speci eel food 
items and if so, detai Is thereof? 

. THE MINISTER OF STAT OF 
T MINISTRY OF FOOD AND 
CI TIL SUPPLIES (SHRI BHAGWAT 
JHA ' AZ ): (a) to (d) The adminis-
tration 0 public distribution system 
within their respee,tive · terri tories is 
primarily the respon ibility of the State 

' Government/Union Territories: P~oce­
durt~ . for upliftment and distribut ion of 
essential commoditi s through fair-price 
hops are thus l 'id down by the State 

-Governments and not by the Central 
Government. The policies and proce-
dure for i suing specified food items, 
prescribed by the F~od and upply 
Officer, therefore" tend to differ 
from State to tate. '. T~ ;j)ro~ 
'cedures 0 laid d'own," are ex .. 
peete to be 'xrviewed- from time ta 
time by the concerned State Govern-
ment" and any complaint received in 
this regard is to be looked into by the 
local authorities. The State Govern-
ments have alreadY be n asked to 
,strengthen. their inspection and ' enforce-
'me t machinery. In cases of irregular i .. 
,tics, action can be and is taken by the 
State Governments/Union Territories, 
under the Essential Commodities Act, 
1955 and the Prevention of Black-
mar ct~g' and Maintenance of Supplies 
.of es ential Co~modities Act" 1980 ~ 

J 

Development f Industr ial P lot in 
Okhla 

5587. 
A :Will 

HOUS 

SR . CHINTAMANI 
Mini t~i . of WOR S 
be pLea ed to state: 

Wrltt' n A :swlrs 
_ 'f 

a) wh th r Go rnment have· dey • 
I<~p d om plots in Okhla ba V 
Scheme; 

(b) if so, whether the e plot, fter 
developmen' haven lyjng unaUotted 
for the last one year; 

(c) whether Gov rnm nt have 
framed any poUcy for allotment of 
the e pJots; 

(d) jf so, detail thereof; and 

(e) by what time, Gov rnmeat 
. propo to finalis allotment of these 

plot ? 

THE D PUTY MINISTER IN THE 
MIN[ TRY 0 WORK AND HOUS. 
ING (SHRI MOHAMMED USMAN 
ARIF): (a) and (b) Delhi Admini-
stration has reported that some plots 
are unde~ devclopm nt in Okhla Phase 
IV cherne. 

(c) No, Sir. 

'{d) and (e) Question does not arise 
in view of reply to part (c). 

Encroachment of Land in Delhi 

,5588 . SHRI A.C , DAS : 
SHRI RAM PY ARE 

PANIKA: 

Will the Minister of WORKS AND 
'HOUSING be pleased to state : 

(a) wh~ther steps have been takeD 
to curb encroachment of land in the 
Union !erritory of Delhi ; 

~ . :(b) ' if so, what steps have been 
-takbn " in this connection in last one 
year ; 

. . (c) the number of ca s registered 
by Government pertaining to the 

-·encroachment of land; and 

(d) the action theron ? 

THE DEPUTY MINISTBR IN THB 
MI ISTRY 0 WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN 




